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(Motion)

the world as proof of our intention
that we do not want to speak in terms
of our being the victor and their be-
ing the vanquished, and that our only
aim in view was the establishment of
peace. That was the consideration
which impelled Shri Lal Bahadur
Shastri to take the step that he took.
‘We have done that to create conditions
In which there would be no feeling of
bitterness; we have done that to see
that both sides agree to abjure resort
to arms to settle their disputes, but
solve their problems by  peaceful
methods, by negotiations at the
table, by consultations with each
other and live as good and sincere
friends of the greater glody of both.
That was the motivation behind this
magnanimous  aokicn by Shri Lal
Bahadur Shastri.

Therefore, I say he has lost noth-
ing for India. On the other hand, if
this agreement is carried out faithfully
in the spirit in which it was made,
there would be nothing lost but we
would have done much more %y way
of cotferring immense goord

What was the position when this
war began? There were those
triends of us who were at that time
more or less reluctant to come to our
belp. On the other hand, they were
heloing Pakistan. That was the posi-
tion. I am gure that if this treaty is
carried ou! by us faithfully, and if
the other party does not do so, we
shall be in a much better position vis-
a-vis those friends who were reluctant
to help us at that time. Their friend-
ship and their goodwill is not a matter
to be scoff at. In that sense also, it
would be a distinct gain for us. I am
sure by agreeing to make this treaty,
Shri Lal Bahadur Shastri had created
an atmosphere where there would be
more faith in us in case the other
party goes wrong, It has also paved
the way for the solution of some other
problems without which peace in the
world cannot be properly established.
It is a step in the direction of that
larger gosl, but it is a proper and im-
portant step.
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I do not wish to take any more
time. 1 only want to say this that
notwithstanding a petty loss here or a
petty loss there the immense moral
gain we have secured should not be
lost sight of and on the strength of
that again, we shall cheertully support
thjs agreement. I wish this Govern-
ment would carry it out faithfully.
At the same time, I would warn my
hon. friend, the Minister of Defence,
about one thing. He has a responsi-
bliity which he should always keep
before him. Although peace has been
ushered in, he has to be watchtul,
vigilant and careful and be prepared
to face any kind of eventuality that
may arise in case our expectations do
not fructify. There can be no let-up
on that score. While hoping for the
best, we must also be prepared for
the worst.

But I say this, that by this treaty
we have opcned a new chapter and
we shall sec that that chapter wil] be
a glorious chapter.

Mr, Deputy-Speaker: The Minister
will reply on Monday.

15.30 hrs.

STATEMENT RE: DISCUSSION BET-
WEEN C-IN-CS (ARMY) OF INDIA
AND PAKISTAN

The Minister of Defence (Shri Y. B.
Chavan): I would like to inform the
House that the Chief of the Army
Staff, India, held discussions between
with the C-in-C, Pakistan Army, at
Rawalpindi, on February 9 and 10,
1966. Honorable Members will recall
that the C-in-C, Pakistan Army, had
come to Delhi on January 21 and held
discussions with the Chief of the Army
Staff about the arrangements to be
made for the withdrawal of armed
personnel in  pursuance of the
Tashkent Agreement. The visit of the
Chief of the Army Staff to Pakistan
wag to continue discussions regarding
further arrangements in the same
direction.
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(Shri Y. B. Chavan.)

Under Article II of the Tashkent
declaration, the Prime Minister of
India and the President of Pakistan had
Jgreed that all armed personnel of the
two countries should be withdrawn
not later than February 25, 1866 to
the positions they held prior to
August 5, 1965 and both sides should
observe the cease-fire terms on the
cease-fire line. In accordance with the
arrangements arrived at on the 21st,
the forees on both sides have become
disengaged and defences on either side
of the cease-fire line all along the
western sector are in the process of
demolition. Exchange o! prisoners has
also made substantial progress. In the
agreement that has been now arrived
at by the Chief of the Army Staff
with the C-in-C, Pakistan Army, it
has been agreed that “in the State of
Jammu and Kashmir, the quantum of
regular troops, para military forces
and armed civilians who may be con-
sidered to constitute a military poten-
tial, to be locatzd in the State, will
not be more than as accepted by
UNMOGIP in the context of the 1949
Karachi Agreement. The bringing
down of armed personnel to these
numbers will be completed by April,
1 1966 and be certifled as having been
done by UNMOGIP”,

“This arrangement is to give effect
to the provision in the Tashkent
agreemcnt to observe cease-fire terms
on the cease-fire line. It is expected
to reduce tension 2]l along the cease-
fire line and prevent a recurrence of
the sequence of events which led to
infiltration and armed clashes 1last
year. The provision under which in
the context of the Karachi Agreement
regular troops, para-military forces
and armed civilans are restricted
should be of great value in establish-
ing a state of affairs which will pre-
vent a recurrence of the events of
last year.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of clarification.

Mr, Deputy-Speaker: I will give an
opportunity to discuss it.
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Shri Harl Vishuu Kamath: This is
a geparate matter.

Mr, Deputy-Speaker: We have to
take up Private Members’ business.

Shri Harl Vishnu Kamath: He has
made it after 3:30. Naturally there
are some points which are very dis-
turbing. I will only ask one question.

Mr. Deputy-Speiaker: 1 will allow
only two or three questions.

sftag femd (PR) : 3T &
ST 3T TN )

Shri Hari Vishnu Kamath:
raised it earlier.

1 had

Shrimati Renu Chakravartty (Bar-
rackpore): He has raised a point of
order.

ot wy fomd: ¥T W ow
AT w1 YW g W oA el
W Y ¥ §Ew ¥ TF A ATE-
do w Afeg e @ W oMW
wfgen faeft oy fr g fa=maew 3
9 ag W @ A U W A
TATT A T T AN &7 AT FY
st gar) gww § ad wwr &
g9 W I ¥ #  Sufefq
W o R AWM W s
Qe W | Fg s & fen
T | (wwwA) W AR A g
qqr T § Sew @ AT 9T fe
A @ § WK e s fn
I

Mr. Deputy-Speaker: Order, order.
Only one call attention motion is
taken up every day. One was taken
up today. This was sent to the Minis-
ter, and the Minister has made a state.
ment. I will allow one or two ques-
tions. There is no point of order.
(Interruptions).
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Shri S. M, Banerjee
want your guidance.

(Kanpur): 1

ot qoww oy (§TFT) : T @
wrfenT weéwe 7 wifAgar. . . . (swwr)
T @ g fare e §
wn agw  fae sfgd

Mr. Deputy-Speaker: This is a state-
ment by the Minister, not in reply to

call attention motion. There is no
point of order.

off gow wy v (Amw)
1 &Y FATH g8 AT I . . (sm—rwr)

Shri Hari Vishnu Kamath: [ had
raised earlier why this agreement
between the Chief o .he Army Staff
of India and the Commander-in-Chief
of Pakistan was kept a secret from
the Parliament and the people, and
why we had to learn about it from
Radio Pakistan; and further, why it is,
when the Tashkent declaration does
not provide for the reduction of forces
to the 1949 position but only with-
drawal to August 5, 1965, posigion, we
have agreed to this so as to expose
our country to danger again.

Shri Y. B. Chavan: In answer to the
first part, I would like to say that it
was a part of the understanding bet-
weea the Contmander-in-Chief of Pa-
kistan and the Chief of Army Staff
of India thet this fact of agrecment
should be made known to the public
on 17th February, that is today.

Shri Hari Vishan Kammth:
have broken the agreement.

They

Shri Y. B, Chavan: We could have
given to the press yesterday as they
did, but we thought that as Parlia-
ment was sitting, we shou'd not give
it to the press. Really speaking, I was
myseH thinking of making a state-
ment, but I thought I would be per-
haps intervening in the debate, but
when T saw that notices of calling at-
tention were given, I thought I should
suo moto make a statement

and Pakistan (Stt.)
Shri Hari Vishnu Kamath: Why did
Pakistan violate it? Last night Radio
Pakistan gave it.

Shri Y. B. Chavan: That was the
understanding that they should 50
release it that the public knows it on
the 17th.

Shri Hari Vishnu Kamath: The radio
is a public communication medium,
and last night it came,

Suri Y, B. Chavan: They announced
it this morning.

Then, about the second question, we
have agreed that there will be less
tension, less cause or no cause  for
tension on the cease-fire line, because
we are party to an agreement that
we shall observe the terms of the
ccase-fire on the cease-fire line itself.
This particular position can be achiev-
ed by only reducing the number to
the one that was agreed. It is s very
logical step.

Some hour Members rose—

Shrimati Reau Chakravartty: But ‘n
view aof the fact that one of the
clauges of the Tashkent agreement.

Mr. Deputy-Speaker: Five people
standing at a time. Please sit down.
Unless I call you, please do not put
the question.  Shri Limaye,
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Shri ¥, B. Chavan: There is no
secret part of the Tashkent declara-
tion. . . .

Shri Hari Vishnu Kamath: We hope
not.

Shri Y. B, Chavan: . .. .which is
kept secret from the people. What,
really speaking, is being done is that
therc will have to be a series of agree-
ments to implement the Tashkent de-
claration.

Shri Harl Vishnu Kamath: Why,
why should you reduce forces? Tash-
kent agreement did not ask you to do
that.

Shri Y. B. Chavan: When we have
agreed that the cease-fire terms will
be observed, in order to observe that
term, we will have to take certain
steps, a series of steps. (Interruptions)

As for the other question, it has
nothing to do with the army that we
have there to defend the position
against the Chinese in  Ladakh.

it oay frd : wEd W R
fr ST ? AR AT W S ATE
a6 gwn ?

JoTeTw wERRw ¢ Wi dfsy
{ wrererr)

fagferd: TN s E fE
ey o e ¥ oY ¥ § o=@
g WM A wWT AEE 9
s Fwi A g Y ?

Mr. Deputy-Speaker: He has given
the answer.
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Shrimati Renu Chakravartty: A
part of the Tashkent declaration says
that neither Government should permit
anything through mass media which
will create tensions and especially
something which is not correct. May
1 ask whether the Government is going
to take up with the Pakistan Gov-
ernment the unfortunate statement
which was broadcast by Radio Pakis-
tan yesterday. It was a wrong state-
ment which they made and this leads
to tensions. May I know whether this
can be taken up?

Shri A. P. Sharma (Buxar): What is
that statement?

Shrimati Renu Chakravartty: This
statement that we have withdrawn to
the 1948 line.

Shri Y. B. Chavan: There is no ques-
tion of 1949 line. I do not know what
the other statement is. Unless I know
the exact statement, how can I make
that statement . (Interruptions.)
Without verifying it, I cannot make
a statement on that. I will certainly
look into that matter.

Shri Hari Vishnu Kamath: Let it be
held over till that time, then

ot st el (faoetx)
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T qaEE & w7 ¥ gk g an ag
I A AT A @ N § Wk
W W FE # 3o few
af.aa N J|AF AT
W TR ' ot iR o, % g
AT A WMy AT WG E

Shri Y. B, Chavan: No, Sir: the
suggestion that the hon, Member is
making in that question is not correct;
there is no question of giving up any
pari of Kashmir.

Shri Maurya (Aligarh): Why is no
action taken against the Cabinet Minis-
ter who says in the public that there
would be partition of Kashmir. . ...
(Interruptions.)

Mr. Deputy-S=eaker: You cannot
go on like this. Order, order.

Shri Maurya: Why do they not say
that it is not the policy of govern-
ment? I want to know what is their
policy. Why cannot they take action
against that Cabinet Minister

Mr. Deputy-Speaker: Oracr, order.
Let the hon. Minister complete his
reply.

Shri Y. B. Chavan: It is not merely
a unilateral reduction of our armed
forces, 1 would request hon. Mem-
bers to go through my statement. It
has been agreed by both partes to
maintain the proportion of military
potential as was agreed to when the
cease-fire agreement came into force
in 1949. ... (Interruptions.)

Shri Hari Vishnu Kamath: Pakistan
should vacate aggression first under
that agreement.

Shri Y. B. Chavan: It is in our
interest to implement the Tashkent
declaration. Those who have got
doubts, basic doubts about the Tash-
Xxent declaration have all the doubts
asising out of that basic doubt. Once
you accept the position that the
Tashkent declaration is the right step,
in the right direction, and that it has

2435 (Ai) LS—10

and Pakistan (Stt.)

to be implemented, then in the imple-
mentation of that we will have to
take a series of decisions.

ft srwrevei et : gra AT wAT
@ | 4T F95 7 & f oo wwhT wr
T WOT A W AR WY ST €Wy
T 19 H i gw feadt g v,
feafl AT W@ @WERHH qER
®Y faotg &4 ®1 ®1€ wfowr ad @
T gw gt i fedfy gat & qraofsena
¥ $Z3 & §T7 B<TA FT AT &F €T K7
favia w73 & 71 #11 g% =g w9 gH
fora & grar s TN ®1 Efig
feafa & ara &1 e 7Y w75 q ¥
T@E AT H qBTT wFATE 7 (FeTeaiw)

JqTeTW ARG : qTEY, WET | oA
FHAM |

off g T FEATY : 7T 18 THTC
w1 fadty ¥4 % 74 g FTA7 a7
uto ¥ §g fawr7 far ¢ fa 3740 frafa
w1 § W17 37 5 FUAT K AET
TAFFTA & U A 7 wT w1
N qrfwEnT ¥ o fegr @ ag <t
92 % WAL AZT qT MAT gH K1 @1
gET § waf® gr Ia% qvaer (v
gaq ¥ qgw W& § A1 qur ¥ ATQ
aralY o7 faare & fagrman @ 7

st g oW wger ;. A A
(§zeew)

it axvare feg : & 20 Afew fry
g

Shri Tridib Kumar Chaudhuri
(Berhampur): 1 want to know if the
attention of the government has been
drawn to the authoritative statement
made by spokesman of the Pakistan
government to the effect that the
Tashkent declaration or accord does
not cover the question of infiltrators
for whom they have not till now
accepted any responsibility? Are the
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[Shri Tridib Kumar Chaudhuri]
government sure that in agreeing to
reduce our forces to the 1949 level
we are not reducing our strength to
fight the infiltrators effectively because
that danger is always there? I want
to know whether that aspect of the
matter has been kept in mind and the
government have satisfied themselves
that there would be no effective
reduction in the strength to meet the
danger of infiltration?

Shri Y. B. Chavan: I can assure
the House that when we have agreed
to this Tashkent declaration, the basic
concept of the Tashkent accord is a
balanced agreement. We will take
all care. There is no need to suppose
that there is any possiblity of letting
down India by this agreement. Cer-
tainly we will be in a position to face
any situation...... (Interruptions.)

ot gww o wTATT ;AT §ER
qTge %1 IAT AGY "rar f& ag &1 64
Aorasarg. ..

IqTEqY RATW 1 AT, AT

ot gy w7 weETa X qOT 97
fF ag qT =2 & e FET 9T 5778 $<
|FAr § TafF g aga TR E g qAn
v 3aFr 71§ I A frar mar ¢

IqTew WEYA ¢ IET IR 2
fear 1

oft gew W wgww : g F 1% I
T wrEg T g e §, §T e
1 3T Y AT famanay mar g

JqIETR WENAT : T, ATET |

it T fey: (O # 3y
AT wTEA v wi arawes & any ¥
@G TG AT I§ wWg TZTE
a1 a1 fw 7t fF 1049 ® fRAA AT
fergeata T aifeears @7 @ f I
*XF T awx @M, afz g ar fead
B fegem @ AR frd O
qrfeeaTa 1 ga At § 7
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Shri Y. B. Chavan: This question
w3s not gone into in great details.
The whole matter was discussed in
Tashkent. But these matters came
up when we are now sitting down to
consider the jimplementation of the
Tashkent agreement. This question
was raised; after that both the chiefs
of staff met and they had to handle
the question of the gize and the units
and they had to decide where they
had to locate them, etc. Naturally
these questions are more relevant in
the light of the agreement that we
have to observe the terms of the cease
fire of 1949. It is in that context that
we will have to see this particular
issue (Interruptions.)

Mr. Deputy-Speaker: No
questions.

more

Shri Raghunath Singh: My ques-
tion has not been answered.

Shri S. M. Banerjee: You did not
give me a chance,

Shri A. P. Sharma: You are allow-
ing the Opposition Members to ask
so many questions but only one ques-
tion from the Congress Benches. The
Congress party has got 350 Members...
(Interruptions).

Shri Kapur Singh (Ludhiana): I
want to know whether under this
agreement the para military forces of
the so-called Azad Kashmir which
are believed to be considerable will
also be withdrawn or disbanded or
will they remain effective?

Shri Y. B. Chavan: The connota-
tion of the word ‘military potential’
does include para military forces.

Shri A. P. Sharma: I want to
ask. . . .
Shri S. M, Banerjee: Because he

is shouting you are
chance.

giving him a

Mr. Deputy-Speaker: The Cong-
ress Party has 350 Members but I am
allowing only two questions.
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“Shri S. M. Banerjee:
question about that.

There is no

Mr. Deputy-Speaker: I am not
allowing any further questions. I
have called A. P. Sharma.

Shri 8. M, Banerjee: This is dis-
crimination. How can you gag the
freedom of a Members I walk out

against your decision.

(Shri S. M. Banerjee then left
the House)

ot wo o Ak : qrfirEara w1 A
e et % War ve7 & s fgrgear
Y qifesra & gy foey fedi ¥ o
g1 & TIfEEaT A 38 F) A Wt 3
T e feadnro & are £ wegw
@i Y N e2He fauT § woi & T
¥, & qg wTIAT ArgA g fe g oY
@ w7 T IFN 1949 ¥ Afaw 1
Afe gt awREE qgee ol f
g A Wt goeft By Sy ww fwar
g7

Shri Y. B. Chavan: I me# refer to
that part of the statement. If the
hon. Member sees it, it will be cer-
tified by the UN officers and it is
there in the agreement; it will have
to be certified by them.

AShri Priya Gupta (Katihar): Sir,
on a point of order.

Mr. Deputy-Speaker: Order, order,
There is no point of order.

Shri Priya Gupta:
Sir.

Point of order,

Mr. Deputy-Speaker:
point of order?

What is the

Shri Priya Gupta: Going beak to
1949—does it mean that the strength
of the forces—

Mr. Deputy-Speaker:
point of order?
infringed?

What is the
Has any rule been

P. M. B. Comm.
Reports
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Shri Priya Gupta: What I mean
to say is, I want to usk whether going
back to 1949—

Mr. Deputy-Speaker: I am sorry
you are arguing. Please sit down,
Mr. Priya Gupta. |,

Shri Priya Gapta: Please hear me,

Mr. Deputy-Speaker: I am not
hearing. Please sit down.
Shri Priya Gupta: On a point of

order.

Mr. Deputy-Speaker: I want you to
say whether any rule has been
infringed. Which rule has been
infringed? You are not showing
which rule has been infringed.
Please sit down.

Shri Priya Gupta: Rule 407.

The Deputy-Speaker:
such rule as rule 407.

There is no

8bri Prlya Gupta: I mean rule 47.
Going back to 1948—does it mean
that the number of forces as well as
the improved military weapons, will
be reduced or given up? Will it mean
shelding off all developed and
mechanised arms received after 1949
That is the point of order.

Mr. Deputy-Speaker: That rule
does not apply; there is no point of
order.

15.51 hrs.

COMMITTEE ON PRIVAE MEMBERS
BILLS AND RESOLUTIONS

SEVENTY-SEVENTH REPORT

Shri Hem Raj (Kangra): I beg to
move:

“That this House agrees with
the Seventy-seventh Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 15th Feb-
ruray, 1868.”





